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Advocate Sri Rahul Chaudhary for the company petitionef, Sri

|

Asutosh Vaish for the respondent company and present the Director of the
company is not present due to some health reason hence the respondent’s
counsel seeks dispension with of his presence. A liberty is granted to file
formal application for seeking his dispension with the court further direct
the respondent company to furnish proof / statement of payment already
made to its depositor during the financial year of 2016-17 towards the head
of maturity amount of fixed deposit received from the public in general
including the present petitioners. The company is expected to submit a
categorical plan / scheme to ensure the payment due on maturity of

deposit.

We are of the view that the petitioners before us needs to be paid at
least 50% of their maturity amount on urgent basis and rest of the amount
can be considered to be paid on regular interval basis subject to approval of
this Court. The counsel for the petitioner is advised to prepare a chart of
showing the proof of payment of the amount deposited in (principal

amount and maturity value).

Subseguently, the petitioner 5ri Ram Vilas Trivedi files another
Criminal Misc. ﬁipplicatinn, a copy thereof be p_muided to the counsel for
the respondent’s company, the petitioner counsel also mention about a

new C.P. No. 8 of 2017. The same to be clubbed together with present cases.

List the matter on 07.07.2017.
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(H.P. CHATURVEDI, MEMBER (Judicial))



